	Annexure-2
Customer Information Sheet 
(Description is illustrative and not exhaustive)

	No.
	TITLE
	DESCRIPTION
	Refer to policy clause number

	1.
	Product Name 
	Standard Travel Insurance Policy,<name of the Insurer>.
	

	2.
	What am I covered for under domestic travel insurance
	1) Hospitalization expenses- Medical expenses incurred on hospitalization due to accident while travelling in a common carrier or public transport as a fare paying passenger. The coverage is admissible if the period of hospitalisation is 24 hours and above
	

	
	
	2) Hospital Cash (for a maximum of 7 days with 2 days deductible). A lump sum amount will be paid for every 24 hours of hospitalisation 
	

	
	
	3)  Accidental Death – death due to accident occurred while travelling in a common carrier or public transport as a fare paying passenger
	

	
	
	4) Permanent Total Disability (PTD) – disability due to accident occurred while travelling in a common carrier or public transport as a fare paying passenger. The disability shall occur within 365 days of the accident
	

	
	
	5) Permanent Partial Disability (PPD) - disability due to accident occurred while travelling in a common carrier or public transport as a fare paying passenger. The disability shall occur within 365 days of the accident
	

	
	
	6) Repatriation Of Mortal Remains -  the  companyshall pay for repatriation of mortal remains of the insured person from the place of death to the Insured’s place of residence
	

	
	
	7) Ambulance Charges – the  companyshall pay ambulance charges to go to nearest hospital for emergency treatments
	

	
	
	8) Compassionate Visit- the companyshall pay the cost of tickets on a Common Carrier for a family member or an immediate Relative of the Insured Person to travel to the place of Hospitalization in case of hospitalisation of the Insured Person . 
	

	
	
	9) Compassionate Visit Stay (Maximum of 7 days) –the  companyshall pay a fixed amount towards accommodation expenses for an immediate relative of the Insured Person to stay at the place of Hospitalization of the Insured Person. 
	

	
	
	10) Missed Flight (applicable only for air travel) –the  companyshall reimburse the cost of alternative travel due to the Insured Person’s failure to reach the original departure point of the booked journey caused by the delayed arrival of a public transport or any other Common Carrier that the Insured Person was travelling in as a passenger. 
	

	
	
	11) Loss of Checked-in Baggage (applicable only for air travel) -The  companyshall indemnity the total loss of check-in baggage upto the sum insured. 
	

	
	
	12) Trip Delay (applicable only for air travel) (beyond 3 hour)- the companyshall indemnity if the insured person’s journey on a Common Carrier is delayed beyond three hours of its scheduled departure. 
	

	
	
	13)  Carrier Cancellation (applicable only for air travel) -  the company shall indemnity if the Insured Person’s booked and confirmed journey is cancelled within 48 hours prior to the scheduled departure by the Common Carrier.
	

	
	
	14) Trip cancellation due to pandemic/epidemic  & natural calamities- the company shall indemnity the cost incurred by the policyholder towards booking of rooms, events and airfare. 
	

	
	
	15) Automatic trip extension upto 7 days 
	

	3
	What am I covered for under overseas travel insurance
	16) Hospitalisation due to illness & accident - the Company will up to the Sum Insured for medical expenses incurred by the Insured Person towards hospitalization due to illness or accidental injury occurring during the trip overseas.  
	

	
	
	17)  Hospital Cash: the company shall pay a fixed amount for each completed 24 hours of hospitalisation upto 7 days with a deductible of 2 days.  
	

	
	
	18) Life Threatening Condition Due To PED - the cover is extended for treatment in a Life Threatening Medical Condition due to pre-existing disease while overseas for any sudden, unexpected, unforeseen development attributable to any Pre-Existing Condition(s). The treatment for these emergency measures would be paid till the Insured person becomes Medically Stable or is relieved from acute pain. 
	

	
	
	19)  Accidental Death/ PA - If the Insured Person suffers Accidental Bodily Injury while Overseas and this is the sole and direct cause of his Death within the period of 365 days, then the Insurer will pay as compensation to the legal heirs / nominee, the amount stated as sum insured in the policy schedule/ Certificate of Insurance. 
	

	
	
	20)   Permanent Total Disability (PTD) - the Company shall pay to the Insured the Compensation stated in the Table of Benefits, if during the Trip an Insured sustains Bodily Injury which directly and independently of all other causes results in disablement within 365 days from the date of accident.
	

	
	
	21) Permanent Partial Disability (PPD) - the insurer shall pay sum insured stated in the Table of Benefits, if during the Trip an Insured sustains Bodily Injury which directly and independently of all other causes results in permanent partial disablement within 365 days from the date of accident.
	

	
	
	22) Repatriation Of Mortal Remains - if the Insured Person dies due to Accidental Bodily Injury during an overseas travel, then the Insurer will pay up to the Limit of Indemnity specified in the Policy Schedule towards the cost of transporting the Insured Person’s remains to place of his residence or for the costs of a burial.
	

	
	
	23) Ambulance Charges (per trip) - the insurer shall indemnify the Insured up to the Sum Insured specified in the Policy Schedule for Ambulance charges incurred by the Insured Person (s) towards transportation to the nearest Hospital on account of illness or accidental injury.
	

	
	
	24) Automatic trip extension - The period of insurance is automatically extended upto a period of 7 days when there is a delay in Common Carrier, due to covered events and when no alternative travel arrangement is available. 
	

	
	

	
	
	25) Bounced Airline Booking -  the company shall indemnify the additional expenses incurred by the Insured Person for alternative flight arrangements in the event of the confirmed flight booking for any part of the Trip not getting confirmed at the sole instance of the Common Carrier
	

	
	
	26) Bounced Hotel Booking -  the company shall indemnify the Insured Person for the additional expenses incurred by the Insured Person for alternative accommodation in the event of the confirmed accommodation booking at the place of stay not getting confirmed solely at the instance of the accommodation provider
	

	
	
	27) Compassionate Visit (2 ways) – the insurer shall reimburse the cost of the economy class flight ticket incurred by the immediate family member of the Insured Person to travel to the place of Hospitalization of the Insured Person.  
	

	
	
	28) Continuation of treatment at country of residence – on the advise of the treating doctors at overseas hospitals, the treatment for the injury sustained while on a trip overseas can be continued at the country of residence for the period upto 15 days from the date of return. 
	

	
	
	29) Delay of check-in baggage (beyond 12 hrs) – the insurer shall pay if the arrival of the Insured Person’s checked-in accompanying baggage for a journey Overseas is delayed by the common carrier (sea or air) to whom it was entrusted for more than 12 hours from the scheduled arrival time. 
	

	
	
	30) Emergency Assistance Services – shall advise the insured person in case of any emergency during the trip overseas.  
	

	
	

	
	

	
	
	31) Emergency Medical Evacuation- subject to an admissible claim under Hospitalisation due to Accident, the Company shall pay up to the limits mentioned in the Policy Schedule towards the cost of emergency medical evacuation if the treatment facility is not available in the nearest hospital. 
	

	
	
	32) Flight Delay (beyond 3 hours) – the insurer shall pay the insured person in the event of flight delayed by more than 3 hours due to the Covered Hazards
	

	
	

	
	
	33) Total Loss of Checked-in Baggage - if the Insured Person’s checked-in accompanying baggage is permanently lost by the carrier (land, sea or air) to whom it was entrusted, then the Insurer will pay a fixed amount as specified in the policy schedule/certificate of insurance. 
	

	
	
	34) Loss of passport - If the Insured Person loses his passport overseas during the policy period, the Insurer will pay the lump sum amount to meet the expenses of the insured to obtain a duplicate or fresh passport either overseas or within 30 days upon return to India.
	

	
	
	35) Missed departure/connecting flight- the company will indemnity the cost of the booking up to the limit specified in the Certificate of Insurance/policy schedule on the Common Carrier due to the Insured Person’s failure to reach the original departure point of the booked journey. 
	

	
	
	36)  Personal Liability - the Insurer will indemnify the Insured Person up to the Limit of Indemnity, against any legal liability he incurs to a third party in his private capacity to pay damages for Accidental Bodily Injury or Accidental property damage happening overseas during the Policy Period.
	

	
	
	37) Sponsor Protection - In the event of injury to the Insured Person’s Sponsor as stated in the Enrolment Form resulting in Death or Permanent Disablement as defined in the Policy, the Company shall reimburse the insured person the tuition fee incurred for the remaining period of this education.  
	

	
	
	38) Trip cancellation due to pandemic/epidemic and natural calamities
	

	3.
	What are the
Major exclusions in the policy

	a. Pre-existing illness/disease/injury/condition.
b. Insured person travelling against doctor's advice
c. Self-inflicted injury, attempted suicide
d. Insured taking part in naval, military or airforce operations
e. War, invasion, acts of foreign enemy, civil war and similar activities 
f. Ionising radiations, contamination by radioactivity, nuclear fuel and similar activities 
g. Insured participating in mountaineering, winter sports, manual work, hazardous
h. occupation, etc.
i. HIV,HIV related illness including AIDS 
j. Claims arising from Pregnancy 
k. Transmission of a communicable disease by insured 
l. Sexual Molestation, Corporal Punishment 
m. Suits or legal action by insured’s family members 
n. Confiscation or detention by custom’s officials 
o. Influence of drugs, alcohol or intoxicants 
(Note: the above is a partial listing of the policy exclusions. Please refer to the policy clauses for the full listing)
	


	
	
	
	

	
	
	a. 
	

	
	
	b. 
	

	
	
	c. 
	

	4.
	Waiting period
	There is no initial waiting period under travel insurance policy. 
	

	5.
	Payment basis
	The claims are payable both on indemnity and benefit based depending the coverage. Cashless payment of covered expenses upto specified limits in the Hospitals under the network of Overseas Service Provider.
	

	6.
	Renewal Condition
	The Policy is issued on per trip basis. It is renewable on mutual consent in thecase of annual policies (only for Plan- I) 
	

	8.
	Cancellation
	The Company may cancel the policy at any time on grounds of misrepresentation, non-disclosure of material facts fraud by the Insured Person by giving 7days’ written notice. It is applicable only in case of policies where the tenure of the policy is more than 15 days.
	

	
9
	Claims
	a. For Cashless Service:
(Insurer to provide the details /web link from where Hospital Network details can be obtained)
	

	
	
	b. For Reimbursement of Claim: For reimbursement of claims the insured person may submit the necessary documents to TPA/Company/Emergency Service Provider within thirty days of date of discharge from hospital and occurring of insured event. 
For more details on claim procedure please refer the policy document.
	

	
10
	Policy Servicing 
	Insurer to provide the details of company officials.
	

	
	Grievances/Complaints
	a. Details of Grievance redressal officer (Insurer to provide the link)
b. IRDAI Integrated Grievance Management System - https://igms.irda.gov.in/
c. Insurance Ombudsman – The contact details of the Insurance Ombudsman offices have been provided as Annexure-B of Policy document.
	

	11
	Insured’s Rights
	Insurer to specify the norms on TAT/ESP for Pre-Auth and Settlement of reimbursement.
	

	
	Insured’s Obligations
	Please disclose all pre-existing disease/s or condition/s before buying a policy. Non-disclosure may result in claim not being paid.
	

	Legal Disclaimer Note: The information must be read in conjunction with the product brochure and policy document. In case of any conflict between the CIS and the policy document, the terms and conditions mentioned in the policy document shall prevail.
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